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Civil Contanpt Application No. m Q.f. ~
lD.

Original Appli '" tion &t.. -.m sa. .J.22!

Allahabad thi s the _.:16:::;.:t=.:.h~_day of October 1996

Or. K.P. Singh (Scientist), 5/0 Late Sri Baburam,
Divi sion of Seed Te chnology, Indian Grassland and
Fodder Research Insti tut e, Jhansi •

.A.PPLICANT!

By AgvQcite Sri S.K. Tyagi

yer~

1. Dr. R.S. Paro da, Director General, Indian Council
of Agri cuI tural Research, Kri shi Bhswan, NewDel hi-
1.10002.

',i

2. S.S. F.ana, Director(Personnel), lCAR, Krishi Bhawan,
NewDelhi - 110002.

cepe PAATIES

By Adyocat e Sri J .N.· Tiwari.

6 R]) E R ( Oral )

By Hon' bl e Dr. R.K. Saxena. Jud. Member

These pro ceeding s of cont enpt start ed on the

appli cation of Dr. K.P. Singh. The allegatioosmade in

the application are that the o pp-par td e s failed to

comply with the Judgment in O.A. No. 73()/94 Dr.K.P.Singh

Vs. Union of India and Other s' given by the lribunal

on .10/5/94. The direction was that the res~ndents

in the O.A. should decide the representation of the

~ppli cant by speaking order within the period of three

months.

2. The oP~site parties fil'ed the counter-affi davi t
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in which it is pleaded that no corrt enpt was commdt t ed

because the copy of the Judgment dated JD/5/94 of the

Tribunal along wi th the copy of the representation

dated 23.3.94,..was £orwarded by the applicant to the

Di rector (Personnel) on 18.6.94. I twas received on

20/6/94 and the r"epresentation was decided on

29/9/94.

3. The applicant filed rejoinder aOOit was

averred that the plea taken in the counter-reply

w.s incorr ect and f al see

4. After the pleadings were completed, the

matter was Ldst ed for final hearirg vide order

dated 21.3.1996. On 18.4.96, the .natt ar coul,c not

be taken up because there was no sitting and was

adjourned to 25.7.90 when there was no si tung and

.was adjourned to 11.9.96 when ~ain none .ppeared

for the applicant. It was thereafter aEljourned ~

to thi s d.te when none appeared for the appli cant

while Sri N.P. Singh proxy counsal to Sri J.N. Tiwari

counsel for the opposite parties is~ present. It

appears that the applicant is not interested in the

matter. jJe have heard the proxy counsel for the

o ppe si.t e parties.

',r

5. The main question in thi s case is whether

the compliance of the direction$given by the Tribunal

in the Judgment of O.A. No.735/94 Dr.K.F. Singh Vs.

Union of India and Others, decided on JD/5/94, were

complied with by ~opposi.::te parties within the

st.L pula ted periOd;;'f tim e. It ha s been cl early
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mentioned in the counter-affidavi t that the copy

of the Judgment dat ed JD/5/94 of the Tribunal

along with the copy of representation dated 23.3.94,

was forwarcied by the appli cant to the Director

(fersonnel) on .JB.6.96 and was received thereAt

on 4)/6/94. It is further contended that the

representation was disposed of on 29/9/94. The

contention of the learned counsel for the opposite
~ - ~parties, therefore, is that iT) there was any delaYf~~

only of 9 days in compliance with the directions.

The applicant has failed to establish any material

or substantial non-compliance on the part of the

opposite parties •. If 9 days more were taken in

disposal of the representation, it does not cons-
K.

ti tute di sobedi ence, -:yherefore, the contempt pro-

.
.~

noti ces di scharg ed-

t~
Manber ( J )

ceedings are dropped and


